
CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH: NEW DELHI

RA No.2/99 in OA 2485/94

New Delhi, this the j/S day of May, 1999

HON'BLE SHRI T. N. BHAT, MEMBER fj)
HON'BLE SHRI R.K. AHOGJA, MEMBER (A)

In the matter of:

1, Shn S.P.Rastogi s/o Sh. Raj Krishna Rastcgi,
R/o B-24, Nanakpura, South Moti Bagh-II-
New Delhi.

c. unri S.L. Area s/o Shri Chothu Ram,
R/o A"26, Double Sto re y,
Kalkaji, New Delhi.

3. Shri Hurhar Sharma s/o Shri R.L, Sharms,
r/o B-5, Nanakpura, New Delhi.

onr"; uaipal Singh s/o Shri Chandra Mai,
'/u BiOCK No. If, Gr, No, 882, Lodni Road.
New Delhi.

5. Shri M.S. Rastogi s/o Sh. Shadi Lai.
883, Luxmibai Nagar, New Delhi.

6, Shri Ashok Saiga! s/o Late Shri C.L. Saiga! ,
r / o B- 53/ 1 , Na r a i na vi ha r,
New Deim. review applicants

fBv Advocate; Shri 0.P.Kshtriya)

Versus

union of India through:

The Secretary,
Ministry of Home Affairs,
North Slock, New Delhi.

The D1 rector Inte11i gence Bureau,
M*n1stry of Home Affa1rs,
North Block, New Delhi.

The Secretary to the Govt. of India,
Department of Personnel, Grievances & Training
Ministry of Home Affairs, North Block.
New Delhi.

Shri S.P. Dhamija,
Ass!stant 01 rector,
Intel 11gence Bureau,
North Block. New Delhi.

Shn T.R. Batra,
Sec11 on Officer,
Inte111gence Su reau,
North Block, New Delhi.

^



6 , S h r1 S11a Ram Singh,
Section Officer (Retd.)
Intelligence Bureau,
8-C, DDA Flat, S. Juliana,
New Delhi.

7. Shri Jag Mohan Sayal,
Sect i on Off i cer (Retd.)
Intel 1i gence Bureau,
C-4-C/74 Janakpuri,
New Del hi.

8, Shri S.K. Nandi,
Sect i on Offi cer,
Subsidiary intelligence Bureau,
•3/1 , Gariahat Road, Calcutta.

a, Shri Daya Nand Pandey,
Section Officer,
Intelligence Bureau,
North Block, New Delhi,

10, Shri Sri jay Gengupta,
Geeti on Offi cer,
Subsidiary Intelligence Bureau,
3/1, Gari ahat Road,
Calcutta. .,Respondnets

(By Advocate: None),

J U D G M E N Ti'Bv Circulation;

By Hon'ble Shri T.N.Bhat, Member (J)

oi

We have carefully gone through the content?

>f the R.A. and have perused the file of to® mam 0,h,

**• have also gone through our judgement datea 9.11,1998

which the review applicants want us to review.

2, Ws notice that in our detailed

judgement all the points raised by the parties were

consiaereo ana cnersafter the OA was dismissso. We held

max che semority list which was challenged in the OA

nad been correctly prepared and was in accordance with

the OH dated 7.2.1986 issued by the Department of

Personnel Training. On that oasis we dismissed the

OA.

C V\



o > c rev1ew app1icants, w

apM ncants in thei oa ha"- > j. ,O.te ,jn, nave hOW SOUght t

issues as had been raised by them in the OA .
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apcropnateiy be raised before the higher rorum
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